3587 Re, Bombay
[Mr. Deputy-Speaker]

an opportunity. There is deep concern
over this affair. There has been
some failure of Government. Shri
Prakash Vir Shastri may ask for the
leave of the House.

&Y sermiT ot (faeAie)
I WEIRA, WA G KT F
WIHT AFHIA H wEe @l 8, wafey
¥ w27 ¥t wAfa e g f aoere
W A a7 faare fear sy o)
HEA F1 wEATE i A 9w

Mr. Deputy-Speaker: Those who
are in favour may please stand up. 1
find 47 hon. Members standing. Su, the
leave is not granted,,..(Interrup-
tions).

Shri Harl Vishnu Eamath: We de-
mand a recount.

An hon,
counting.

Member: It is wrong

Mr. Deputy-Speaker: I will recount,
There are 50 hon. Members standing.

Wt TR ¢ (FEAIR) WA
HERT, AT SHaTqr T AV &L .
Mr. Deputy-Speaker: The leave is

granted. We will take it up at 4
O Clock.

Shri Hari Vishnu Kamath: There is
a Half-An-Hour Discussion also.

Mr. Deputy-Speaker: If the House

is willing, we will take it up after
that. O:herwise, it will go to some
‘o:her day.
12.31 hrs.

RE: BOMBAY TEXTILE WORKERS'
STRIKE AND DISPUTE BETWEEN
MANAGEMENT AND LABOUR IN
D.C.M., DELHI

Mr. Deputy-Speaker: A point was
raised yesterday about the Bombay
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Textile Mills' workers strike. Is the

Labour Minister going to make any
statement? Have the Government
issued any instructions to the Bom-
bay Government to end the strike?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): We have not issued
any instructions nor is it necessary to
issue instructions. The textile labour
is within the jurisdiction of the State
Government and the State Gowvern-
ment is dealing with that maiter,
(Interruptions).

Shri Hari Vishnu Kamath: (Hosh-
angabad): Was the Rajasthan matter
discussed in camera, that is, in your
chamber, Sir? N

Mr. Deputy-Speaker: We have dis-
cussed it. (Interruptions) Order,
order. Papers to be laid on the Table.
(Interruptions) The Government has
not issued any instructions to  the
Bombay Goverment. It is purely a
State matter.

Shri 8. M_ Banerjee: (Kanpur):
The textile industry is paralysed in
Bombay, ,....

Mr. Deputy-Speaker: Unless he is
called, he cannot go on speaking like
this. (Interruptions).

Shri H. N. Mukerjee (Calcutta
Central): Sir, the Bombay strike in-
volves something which concerns the
national interest. In so far as the Bom-
bay textile industry and its work is
concerned, it is surely within the pro-
vince of this House to discuss the
matter. The strike in that industry
has been going on for several days.
200,000 workers are on strike for the
last five days and we are here not in
a position to discuss this because this
Government hag nbt chosen, according
to the Minister, to intervene in the
matter in a helpful fashion, That
itself is a condemnation of this Gov-
ernment and we surely have a right
to disruss it

Shrimati Savitri Nigam (Banda):
May I make a submission, Sir?
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Several hon. members rose—

Mr. Depuiy-Speaker: Only one at
a time. Mr. Nath Pai.

Shri Nath Pal (Rajapur): May I
make a submission? I am a little sur-
prised at the cavalier reply of the
Labour Minister, at the casual way of
dealing with a very serious problem.
Government never tires of invoking
that we are in the midst of Emer-
gency. In Emergency there is g special
responsibility cast on the Government
to see that production is not interfer-
ed. This is one of the major industries
and lakhs of workers have downed
their tools, There is another thing.
Let me point out this responsibility.
It is the Union Government which
appoints the Textile Commissioner
who looks after the textile industry
not only tp see that production is of
quality but also to see that produc-
tion is continued and ensured. The
fact that perhaps it was not aimed at
the Commerce Minister should not
provide the excuse for you tg take
such a casual look and say that this
does not arise. The law and order
may be the responsibility of the
Maharashtra Government, but to en-
sure production in this vital industry
is a responsibility accepied by this
Government; they cannot disown it

now. We want a reply to this. (In-
terruptioms) :
Shri Vasudevan Nair (Ambala-

puzha): The Commission Minister Iis
also concerned with this.

Shrimati Savitrli Nigam: I want to
submit humbly that this question re-
garding the closure of sixty textile
millg at Bombay is a very serlous one.
First of all, there is a Textile Com-
missioner appointed by the Central
Government. Secondly, there is a
Textile Advisory Commit'ee, of which
I am also one of the members. Third-
1y, the question of production is
everybody’s concern; whatever is being
produced in Bombay is not being con-
sumed by Bombay people only; it is
being consumed by the whole country.
Fourthly, we want to increase our ex=
port earnings and we have signed

2621 (ai) L5—5.
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very important trade pacts under
which we are going to export lot of
textiles. You can understand the
importance of these points and I
would beg of you to impress on the
hon. Minister to take up this question
here and to give a reply which may
convinee us. *

Wl wq famd (WAT)  wemw
HEEE, ¥ A ¥ WL FE a1
Fraey § H19 §1d | OF § o faw,
za & syore faww, e & dreen
frwir 1T AT @ FTA W swEedr w5
fawrr | gl 7% FHA AR A
mowg A fFaguw &
e T § 1 Afe st 9w wee
fawrr &1 v & ag faww own & fE
T & WHM WI & W7 #% & 067 w0
& | SigT % SATNT T AT § AT FTAY
& aaifier fasma st framror ama
¢ forms = 99 I & faal o1 3=
EMT WE AT A1 g a7 a%7 geen WA
A a1 W AT gEE =i ¥ fAw
aqan a1 fm 9x swr o@w ==t
ot & AT EMT "L AT G B S
g fr #93 %1 fosi & ave & o7 gwwm
42T T & 99% A H A| &g
AT ST AT FT TRy qEE
& | 7@t &% groen &1 mare g, & faaew
Foan 9rga g sifammT g vt
wg & fom & =T g g g
¥ fw & 7 IomaA & W1 Teq § I
qu ¥ & fag  Feer wEr
t it g FHmw @ welEg
¥E@ T F HiET @ oW
HTHS § T WA § | O 0% a1 g1 g |

afew 37 a9 awewE A frafa § 1
# kT v wfaer ® T 353 w7
"1 & qEar § —

“While a Proclamation of Emer-
gency is in operation, then not-
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[=it g fomd ]
withstanding anything in this Con- The first reason is that this has

stitution, the excutive power of
the Union shall extend to the
giving of directions to any State
as to the manner in which the
excutive power thereof is to be
exercised”.

FTA a0 & a1 A A1 F o /9
3% T FeaT g Wit (d7) ¥ fomn
ar § fis w17 g aar awa § 1 Afe
£ T FTG-FAT S qHT FT qaTT
& & awawrerr foafa & 8 gu AT
#1 ag g wfawe § fF g aow /w1
#1 faaw & 1 xwfo 3o wg ¥ faTa ¢
fr 7ot § 5@ w7 31 I FWEd
F1 gFH WE {1 TE g | T w7 A
=1 gt fggea § @a® a7 § wiAg
a0 oy & frdzy & v g9 el
SEAT FT TFFIT AT AT AR I
qeA w1 Ay faar s

Bhri D. C. Sharma (Gurdaspur): I
had also sent a notice on this, but you
never look to this side at all.

Shri 8. M. Banerjee: Yesterday, &
point of order had been raised and
that was why you wanted a reply from
the Labour Minister. May I submil
in all humility that it is not as if this
matter was raised only yesterday?
For the last five or six days, we have
been tabling calling-attention-notices
inviting Government's attention to
this and requesting them to make &
statement on the strike by more than
two lakhs workers of the textile in-
dustry in Bombay as a result ‘of
which the textile industry has come
to a standstill. I wag asked by the
Hon. Speaker when he was in  the
Chair how thig matter became Cen-
tra] matter, because the Labour
Minister or the Commerce Minister
perhaps was not convinced of it. I
had given three or four arguments
which I would now reiterate for your
information and for the information
of the House,

arisen out of the bonus dispute. This
has arisen as a result of the Bonus
Act which was a Central legislation
that we had passed. It is g fact that
the administration of this particular
Act is done by the State Governments
but it is a Centra] Act.

Secondly, labour is g concurrent
subject. Thirdly, the laws relating to
excise duty and other dutles on tex-
tile goods are Centra] subjects; so
the Centre is responsible for it.

My fourth submission is this. Even
if these grounds are negatived by the
attitude of the Labour Minister or the
Government of India and they do not
want to intervene but want to teach a
lesson to the workers at the cost of
misery, I would refer you to article
353 of the Constitution under which
during an Emergency it is the duty
of the Union Goverment to intervcne.
My submission is that this calling-
attention-notice satisfles all the
grounds which justify the Centre to
intervene or to make a statement.
The attitude of the Central Govern-
ment and the Maharashtra Govern-
ment seems to be that they would
face the workers this time because
they do not want to displease the big
Milliowners since they have to take
huge funds from them for the elec—
tions, as the elections are fast approa-
ching; that is one of the reasons why
they do not want to inlervene, I am
not imputing any motives tg anyone..

Mr, Deputy-Speaker: The hon.
Member should not make a speech
now.

Shri 8. M. Banerjee: I want that
the Centre should intervene in the
matter effectively. It is not only we
on this side who are concerned, but
all Members are concerned; they may
be vocal or they may be silent, but
everybody is concerned. An indefinite
strike by the textile workers im
Bombay, if it is not settled, may
spread to Delhj today, and tomorrow
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it may spread to Kanpur and so bn,
and an all-India strike is not desir-
able at thig hour.

Mr. Deputy-Speaker: Has the hon,
Leader of the House anything to say?

The Minister of Parliamentary Affairs
and Communications (Shri Satya
Narayan Sinha): We have nothing to
say.

Shri A. P. Sharma
want to say something.

Shri K. N. Pande (Hata): [ also wanl
to say something about the matter that
we too feel....

Mr. Deputy-Speaker: Four Ministries
are concerned. We are also working in
an emergency. Does the hon. Labour
Minister want to say anything?

(Buxar): I also

ot gww =T woAw (3A1H) A
Y wrod e # AYET e Ay gy
*t faar ama o

Mr. Deputy-Speaker: I shall give him
a chance afterwards. Let him sit down
now.

Shri A. P, Sharma: [ quite agree
with the concern expressed by Shri
S. M. Banerjee but in a different way.
Shri 5. M, Banerjee has expressed his
concern about the strike going on in
the textile mills of Bombay. We are
also concerned. As I pointed out the
other day, there are labour laws, such
as the Industrial Disputes Act, the
Bonus Act and so0 on. We want to
understand whether Government are
going to allow such thing to happen in
this country where people will not
take recourse to law but they will do
whatever they like in the name of the
labour movement or on behalf of the
workers, So far as the workers are
concerned, and their grievances are
concerned, I am in ful] agreement, but
there is a rule and there are laws for
settling them and we have to follow
them. But if people do not take re-
course to the law and they take the
law in their owp hands, then that
would definitely result In creating
chaotic conditions in the country.
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Shri Inderjit Gupta (Caleutta South
West): The hon. Member is arguing
on the merits of the strike. Are we
discussion the merits of it now?

Shri A. P. Sharma: It is not my hon.
friend’'s monopoly only to speak. I
have also got the right to speak.

Therefore, what 1 am pleading with
this House js that in this particular
case, the hon. Labour Minister has
very rightly said that so far as this
textile strike in Bombay is concerned,
it is absolutely within the competence
of the State Government and the
Centre should mot interfere in this
matter (Interruptions).

Shri S. M. Banerjce: Why does he
not go to Bombay and explain to the
workers?

Shri K. N. Pande: Although I agree
with the statement of the Labour Min-
ister, I have to say this. Though the
Bonus Act was made by Parliament,
yet itg implementation lies with the
State Governments. Therefore, this
is within the jurisdiction of the State
Government, to see that the Act is pro-
perly implemented. But this s a big
strike. We should know what are
the causes due to which this strike
took place. I would request the
Labour Minister to make a statement
at least on this subject, whether the
strike is justified or unjustified.

ol YW W wWeEE : SIEW
W, 77 W A fadew T R AW
arera ¥ g w1 favw § @ AE §
fa &Y ¥ FETOE, Towdr, fae
T W W e q2W Wi /W el
qe RS wE A1 R §, &% ak # gy
&, ¥t g faesty # wor o &, T
¥ wor 1 &, e wAw A v A
I SRW A WY W WEE T & A
FATL (W HY F §F AT A FIT AL
T8t ST | gW WA WA FATH IO &
# oY qg wg * zve fear o & fv 7w
water e avEr w1 B o & s ey
¥ fidge wsem fe w1 & wAT
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[ gwr 92 w7Am]
15,000 gl #1 ST {1 At § | 79
T F #Y wreq g A femrger &
T & &1 T | oF 9 @ ST
wror T et & f srer et & E e
T fear § AR wAE W@ wR 97
TEATA T 7 H=AT 1§ T AH
T™E

wgt a% faed wry famr &7 a2y
& & ag mi® wrdy sman § fr ag w7
#1 F9er faer & wifes} & grao and
gtaR s e w3 gu . ..
($zeenm) wafae awgd w1 F1 gA-
€ & g & | T g ww g
T WO TR AAAM A AT & ORG
T AT AL X § 7w gL 9 ot
wrforsl & gry & A @ O F 4EY @y 9
9T 419 AT 6 AeE WO Tt hee
FCAG | gH 9T & W gHTa W
fr 7z 97% 79 ¥ &9 § wwivg @
Y 9T g9 H w«i gE agy aw
i m A s AT W g IR 9T
==f g1 g A€ §
Shrj Hari Vishnu Kamath:
Sharam Mant:i or Shram Mantr:
(st weft ar = " )P

Shri Jagjivan Bam: Are we discus-
sing the Bombay strike or something

else?

=t ge¥ W wBAIT : A ¥ W
fang g R aWraAE AT AT FTCZE

S wawrEA TR JIETH TEET

. (¥zteaiw)

ot wrdt (Frame) @ W S
w1

ot goe WA wwa@ ;. ARl &
Wi S gt § 1 (§eenw)

Mr, Deputy-Speaker: Order, order.
It you go on like this, I will bave to

ask you to go out of the House,
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f | e Arrae (/Y W9 SRS S
T § ST a1 A TR § I At AT
fafrezt sama & | 74 A1 @ W
ST F99 g &AW sAAT &1 FEN ¢
fr &% fo g9 & w1 AR F1 SETwT
ogg wivo foqar @ & gmvaae &
FART T Y AT HT Wi A7 5 ZF0H AW
® st fae ofgm) w0 aw I=
FENT 7 a7 A1 MI awa g fw oy
w1t fam mfesi & ode § g 0%
gsfm AT T I T IgTEe. ..

st g W weAT : faege w A
% 1| 78 garT Wl § =7 gw fag # ¢
aFd § 57 AT F

Mr. Deputy-Speaker: I will have to
ask Shri Kachhavaiya to go out of the
House. He is obstructing the proceed-
ings. Please go out of the House,
(Interruptions).

Shri Surendranath Dwivedy (Ken-
drapara): This is not the way to con-
duct the proceedings.

An hon. Member: Everyday you are
sending Members out of the House.

Mr. Deputy-Speaker: Order, order,

Shri S, M. Banerjee: Are you
Speaker or a dictator?

Shri Mohammad Elias (Howrah):
Every now and then, you are asking
us to go out of the House.

Several hon. Members rose—

M. Deputy-Speaker:
down,

Please sit

Shri H. N. Mukerjee: Will you not
even listen to us?

Mr. Deputy-Speaker: Please sit
down. Let us not lose temper, let us
have some dignity and decorum in the
House.



3597 Re. Bombay
Shri Surendranath Dwivedy: You
are making it impossible, the way

you have asked the hon. Member to
go out. If you think the remark is
not. parliamentary, you coubd have
asked him to withdraw it. If there
is some objection, you should listen
to it, as to what he actually said...

Mr,
down.

Shri Surendranath Dwivedy: But
you ask him to go out, you are order-
ing like a military man.

Deputy-Speaker: Please sit

Shri Swell (Assam—Autonomous
Districts): How can we discharge our
duties as hon, Members of this House
in this way?

Mr. Deputy-Speaker: I have been
seeing the hon. Member sitting in his
seat and disturbing the proceedings of
the House, This cannot be tolerated.
Unless the Member is recognised, he
should not go on speaking. That is
not the way to do it. Let us observe
some decorum here.

off wraat : A wENEw, A4
T qF AR

Mr. Deputy-Speaker:
down, Mr. Bagri,

Please sit

Let us observe some decorum in
this House. The national Parliament
should not be reduced to this state.
I am very sorry.

Shri H, N. Mukerjee: Dignity and
decorum are a two-way business. It
has to proceed from either side.

Mr., Deputy-Speaker: Yes, certainly,

Shri H. N. Mukerjee: Day after day
Members are asked 1o leave the House
just like that, and the rest of us do
not happen to know what exactly
was their offen‘e. We might be differ-
ent groups in the Opposition, but if
Members of the Opposition, one by
one, are asked to go out just like
that, without our having been able
to find out what exactly was the
default that was committed, it is
very difficult for us also to maintain
our temper. We want to maintain
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dignity and decorum and all that, but
when the Leader of the House sud-
denly comes and inlervenes in a com=
p etely unhelpful fashion, or Wwhen
the Minister of Labour who is up-
graded on account of Bombay burn-
ing while a Nero of a Minister is
fiddling away his hours in Delhi, when
that sort of thing happens, they iry
to push away that problem. Two
Congress Members have spoken in
this matter. It is not that you have
not allowed Members on the other
side, ang yet the Leader of the House
gets up to say as if something very
wrong has happened as far as this
side of the House is concerned.

Here is a subject on which a dis-
cussion is being demanded by differ-
ent sections of the House. Maybe,
some of us have formulated our
demand in a rather impatient langu-
age, but that is becaus= of the very
peculiar situation which has develop-
ed in Bombay. If the Bombay situa-
tion is not to be taken notice of by
the Government of India, when four
Ministers of different colours and dis-
positions are in charge of this busi-
ness, then what are we going to make
of this administration?

We are going to discuss how onc
part of India is trying to separate
from us because of the default of the
Government. Every now and again
this Government is giving evidence
of this kind of separatism develop-
ing in this country because of the
complete bankruptey and inefficiency
on the part of Government. You want
dignity and grace, If this kind of
inefficiency continues, dignity and
grace cannot be purchased al that
price.

Some hon. Members rose—

M. Deputy-Speak-r: No more now
P.epse sit down,

Shri Satya Narayan Sinha: I think
1 have the right, and I simply took
exception to the remarks that he
made, Everybody has a right to take
exception to what is said. It is for
you to decide whether what I said
was proper or not. We can always
discuss things without making any



3599 Re., Bombay

[Shri Satya Narayan Sinha)

insinuations. All that I said is you
have every right to demand that a
statement should be made, that we
are not making a statement, but going
to that extent and saying that the
Government is in collusion with the
capitalists . . . (Interruptions).

Shri Harl Vishnu Kamath: It is a
statement of fact.

Shri Surendranath Dwivedy: We
are perfectly within our rights to
say that Government is an agent of
capitalism. You ask the Member to
go out because . .. (Interruptions).

Mr. Deputy-Speaker: Order, order,

Shri Indrajit Gupta: Is it unparlia-
mentary to say that the Government
is an agent of the capitalists?

Shri Hari Vishnu Kamath: We do
not say that he is the agent, we say
that the Government is the agent. We
do not say that any partiiular Minis-
ter is an agent, but that Government
is the agent. Government is; imper-
sonal.

Shri Satya Narayan Sinha: So far
as | remember, the hon. Member said
about Bharat Ram, who is the pro-
prietor of DCM, that he is coming to
the Labour Minister in his house and
hobnobbing. So, it is an individual.

Shri Mohammaq Elias: What is
wrong if an employer comes to the
Labour Minister's house? Why are
you so much afraid of this thing?

Shri Swell: What is wrong in any
Indian seeing the Minister, going to
the Minister and seeing him in his
house? What is wrong in that?

Mr, Deputy-Speaker: You cannot
stand up like this and go on.

Shri Ranga (Chittoor): May I have
a word?

Shri Bhagwat Jha Azad (Bhagal-
pur): Please hear us also if you want
to maintain the dignity of the House,
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Mr, Deputy-Speaker: Please hear

your leader.

Bhri Satya Narayan Sinha: I have
made a submission to you. It is for
you to decide whether such remarks
should be allowed or not, that ig all.

Mr. Deputy-Speaker: Have you got
anything to say in this connection?

Shri Jagjivan Ram: I was going to
submit that we are functioning in a
federal set up where certain subjects

have been assigned to the States
under the Constitution.
Shri Maorya (Aligarh): Not fede-

ral, quasi-unitary,

Shri Jagjivan Ram: The Constitu-
tion allocates subjects to the Centre
and to the States. We should not
also forget that in the State: there
are legislatures elected by the people,
and that they are as conscious of their
responsibilities and rights as the
Members of this august House are,
We should not forget that in Bombay
there is a legislature where represen-
tatives of the people of that State do
sit. They also enjoy the confidence
of the people. They are also mindful
of their responsibilities and dutics,
and we alone are not the custodians
of the good of the workers in textile
industry.

ot wy fewd (1) : agt o qA
T AwTomfa d ?

! WRE TN AT aEE
i o 1 R w2
< 7 TF W 5 TEA T |
Labour is in the concurrent list, but
the Constitution itself....

Shri Ranga: Why do you go into all
this?

Shri Jagjivan Ram: ... .divides
labour into parts which should be
entirely dealt by the Central Govern-
ment and others which have to be
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dealt with entirely by the State Gov-
ernment. The appropriate govern-
ment in respect of labour in certain
industries is the State Government;
the appropriate government in res-
pect of other industrieg is the Central
Government. And may I humbly
point out to the Members that accord-
ing to the Constitution, the appro-
priate government for the workers in
the textile industry is the State Gov-
ernment,

Shrl Nath Pal: No.

Bhri Jagjivan Bam: Look into the
Constitution.

Shri Hari Vishnu Kamath: Emer-
£ency powers,

ot wy fowd : IR wERET,
¥ A0 Q7 FTH AT FW T WA
¥ gwvewmt foafr iy § Wit gEdt
o greardty  fegfr & we M
foredrifeat & 37w § )

Shri Jagjivan Ram: This august
House decided that we should have
planned development of this country.
We have also decided that the deve-
lopment of the country will be deter-
mined according to the five year plans.
‘The priorities are determined by the
Central Government in consultation
and discussion with the State Govern-
ments. Simply because we have
decided to have a planned economy
where the priorities of development
are decided by consultation between
the State Governments and the Cen-
tral Government, wherever planning
is done by the Planning Commission
will the subject be discussed in Parlia-
ment? That is a very relevant ques-
tion to be asked. And simply because
the priority is determined for the
development of the textile industry
by the Planning Commission, is the
subject of textile workers to be dis-
caused here? (Interruptions),

Mr. Deputy-Speaker: Members will
not sit and go on.
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8hri Jagjivan Ram: If they have a
little patience, I will give the infor-
mation in my possession, but certainly
1 will have to say that, though the
Centra] Government is not responsible
for what is happening in Bombay, and
though the .appropriate Government
for the textile workers is the Bombay
Government, in order to satisfy the
anxiety of the Memberg of this House,
1 will share with the Members what-
ever information I have in my posses-
sion, but let the position be made
clear.

The Payment of Bonus Act was
passed by this House, and the Mem-
bers of this House, in their wisdom,
laid down in the Act itself that the
enforcement and implementation of
the provisions of that in respect of
the industries lying within the sphere
of the State Government wil] be the
responsibility of the State Govern=
ment, Then again the hon. Members
of this House in their wisdom laid
down in the Act itself that in the
contingency of the failure of the em-
ployers to pay the bonus according to
the scales laid down under the Bonus
Act, recourse will have to be taken
of the provisions made under the Act
itself,

13 hrs.

Shrl S. M. Banerjee: Scrap this Act.

Shri Jagjivan Ram: You are a party
to it, in your wisdom.

Shri §, M, Banerjee: We all voted

against it...... (Interruptions). Only
one Dandeker voted for it.
Shri Jagjivan Ram: I expect the

hon. Members of this House to see
that the provisions that they make in
Acts are observed and if the autho-
rity of Parliament is going to be chal-
lenged in a way it is being challeng-
ed....

Shri Nath Pai: You are not recog-
nising it; you say Parliament has no
authority.
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Shri Jagjivan Ram: I am urging the
hon. Members to consider that the
Bonus Act was passed in this House.
Labour being a concurrent subject, the
implementation and the enforcement
of the Act was entrusted to the State
Governments and it is only to be seen
whether the State Governments are
enforcing the Act or not.

ot wq fmd ;oW TE O
G ¥ B Er AT Ay ¥ qwH AT
=1fEd |

it Rt (TAT) ¢ W T
2y wrwfar A g

off TriTaER (F ) : Hogdd
% wfafafy frec dat a1 2o g

Shri Jagjivan Ram‘' Under the
Bonus Act itself, provision has been
made as to what steps are to be taken
by the workers in case the employers

fail to pay bonus in time. I will nar-
rate the history,
Mr. Deputy-Speaker: If the hon,

Minister wants to make a statement. . .

Shri Jagjivan Ram: Yes, Sir, I am
making the statement now; it is aot
necessary that it should be a written
statement. I will narrate the events.
Just on the eve of Deepavali last year
bonus was distributed among ihe
workers of the textile industry in
Bombay.

Shri S. M. Banerjee: Which year's
bonus?

Shri Jagjivan Ram: Bonus of 1963.
I will give all the facts; I have no
intention of withholding any fact from
the hon, Members.

Shri Ranga: You could have made
the statement in the beginning itself;
all that trouble could have been
saved, You were so persistent in not
making a statement: it was so foolish
of you L iuterruptions) .

3, 1866 Textile Workers’

Strike etc.

Shri Jagjivan Ram: I do not want
this impression to go out that the
Central Government is the proper
Government for the textile industry
in Bombay . . . (Interruptions). Now
bonus to the extent of Rs. 4.1 crores
was distributed on the eve of Deepa-
vali, Then, bonus for 1064 was also
due to be distributed more or less at
the same time, The textile industry
wrote to the Bombay government that
as they have distributed the bonus for
1963 to the tune of Rs, 4.1 crores, the
industry was not in a position to dis-
tribute the bonus for 1964 at that
time, They applied to the Bombay
Government for extension of time
which is provided for in the Act itself,
The Bombay Government gave exten-
sion from time to time till the 28th
February, 1866. Workers were natu-
rally pressing for the payment of the
1964 bonus which was due ... (An
Hon. Member: Overdue) If you want
to use some adjective, you may add
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it. In the meantime the Rashtriya
Mill Mazdoor Sangh's representa-
tives....

Shri Vasudevan Nair: Bogus union;
that is the whole trouble.

Shri K. N. Pandey: That is the real
union,

Shri Jagjivan Ram: I am not here
to decide which union is bogus and
which, real; a machinery for that pur-
pose is also laid down and any union
which feels that it is the only repre-
sentative union may apply to that
machinery, In the meantime the
Rashtriya Mill Mazdoor Union applied
for conciliation. The whole issue of
the payment of bonus for 1964 is pend-
ing before the legal machinery pro-
vided in the Act and therefore no
further extension was necessary to be
given by the Bombay Government.
The point for consideration is whe-
ther, when the dispute ig pending
before a legal machinery provided
under the Industrial disputes Act,
illegal action is justified or not.

Shri Dinen Bhattacharaya
pored: What is il'ceal action?

(Seram-
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Shr Jagjivan Ram: Whatever it may
be. In the’ meantime, thc Bombay
Government also made efforts with
the millowners but they expressed
their inability to pay bonus at this
time. The workers of the textile in-
dustry have gone on strike from 28th
February.

Shri Ranga: How many?
centage?

Shri Jagjivan Ram: Quite a good
percentage. There are other issues
which I do not propose to go into.
There are eleven issues on which the
workers have gone on strike but the
main issue is of bonus which is pend-
ing before the conciliation machinery.

What per-

Shri N, Sreekantan Nalr (Quilon):
Can a statutory right be denied by
consultation or negotiation?

Shri Jagjivan Ram: This is the fac-
tual position so far as the Bombay
strike is concerned. Something has
been said about the Delhi strike and
my hon. friend, Shri Kachhavaiya,
has waxed eloquent over that. 1 do
not propose to use that kind of langu-
age which he has used or exhibit that
kind of temper. The House is an
august body, the supreme body and
it has to set an example of decorum
and decency.

=t gwn a7g oW : faewt F9
firm & *y1gwr ?

Sh-i Jagjivan Ram: I may say that
in the case of the Delhi Mills, without
going into the merils of the case, 1
tried whether I could persuade the
workers and the employers to come
to amicable scttlement and 1 devoted
quite a number of hours over that.
The employer, Shri Bharat Ram, and
representatives of workers  together
met me. 1 have failed to bring them
to terms. But I am going to exercise
my authority. I have decided to refer
the whole dispute to adjudication; by
tomorrow it will be announced, That
is what I have lo say; I will again
say that labour iz a concurrent sub-
ject. In certain matters the appro-
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priate government is the State Gov-
ernment in respect of certain disputes.

Shri Hari Vishnu Kamath: Is an
emergency you can advise them under
article 353. Where the Central Govern-
meut is satisfied that the State Govern-
ment nas failed to take necessary steps
under the Act provided for, then only
the case will come before us. We are
satlisfied that the Maharashtra Gov-
ernment is taking al] possible sieps
under the Payment of Bonus Act and
the Industrial Disputes Act. There-
fore, there is no occasion for us to
direct the Bombay Government.

Shri Mohammad Elas: One point
of clarification.

Mr, Deputy-Speaker: No questions.

Shri Mohammaq Elias: The hon,
Minister hag misled the House by his
statement. I had been there on the
day when the strike took place. T had

been there and I know ... (Infer-
ruption) . . .
Mr. Deputy-Speaker: Order, order.

Please sit down.

Shri Mohammad Elas: Please lister
to me. It is only & question of two
minutes, The hon, Minister said that
it is only about the demand for bonus.
It is not so. He said that the major
demand is bonus. It is not so; it is

about the wage-cut also. Since
all the Cabinet Ministers have
now been restoring the cut of

10 per cent.,—the amount which they
had been contributing to the National
Defence Fund—how can they justify
this wage-cut to the textile workers
in Bombay? The cut must be restor-
ed. And now. they say—(Interrup-
tion),

Mr. Deputy-Speaker: Order, order.
Please sit down.

Shri Mohammad Elias: Only one
minute, I know all the facts, I had
addressed meetings of more than lakhs
of workers. Shri Sharma says that
the real representative union is the
Rashtriya Mill Mazdoor Sangh.
(Interruptions) .



3607 Re, Bombay Textile

Workers' Strike ete.
Severa]l hon. Members rose—

Mr. Deputy-Speaker:
Please sit down.

Order, order.

Shri Mohammad Elias: If that is the
real union, then, why did they not
prevent the strike. They talk so much
about demo:racy. Today, it was said
that more than 96 per cent of the
workers there on strike. This is the
report of the Statesman. Then, why
don’t they accept democracy—they
talk of democracy—and prevent the
strike? (Interruption). The Maha-
rashtra State has failed to tackle this
problem. The Central Government
must intervene in the matter. Other-
wise, there will be serious repercus-
sions in the industries throughout
India. (Interruption).

Mr. Deputy-Speaker: Order.
We cannot go on like this,

Shri Yajnik (Ahmedabad): Just vne
point. The Labour Minister has
spoken about bonus. But the real
question is the cut in the dearness
allowan.e, That had been secured
after a long series of strikes.

order.

Shri Jagjivan Ram: 1 have said that
there are quite a number of other
demands.

An hon. Member: This is the most
impeortant.

Shri Jagjivan Ram: There are quite
a number of other demands, but I
have said that the most important of
all, which exercises the mind of the
wrrxers, was the payment of bonus.

shri 5. M, Banerjee: And D.A,

Shri Jagjivan Ram: So far as D A.
is concerned,—and I am being wvery
frank to the House, and perhaps the
mill-owners have raised the issue of
reduction in D.A. as a counterblast
from the emplovers’ side. The issue is
pending before the Jower court. We
hope that the labour court to which
this matter has been referred wil] not
agree to that. (Interruption),

Mr, Deputy-Speaker: Order,
Shri Bhagat.

order.

e
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13.15 hrs,
PAPER LAID ON THE TABLE

GOVERNMENT SavINGS CERTIFICATES
RuLes, 1965

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): [
beg to lay on the Table a copy of the
Government Savings  Certificates
Rules, 1965, published in Notifi-ation.
No. G.5.R. 1889 in Gazette of India
dated the 16th December, 1965, under
sub-section (3) of section 12 of the
Government Savings Certificates Act,
1959, [Placed in Library. See No.
LT-5665/66].

1315} hrs.

RE. CALLING ATTENTION NOTICE
(Query)
Mr, Deputy-Speaker: The House
will now resume general discussion of
the railway budget for 1966-67.

e TM AqEe «fgar:
(FFamET:) & AMTE OF FEEAT FTEAT
g WA FW 3@ AT X A
ar ...

JUTaE RENTT ¢ FIA A1 €4 F 7

Tio TW wET «ifgar: wmw
F9 39 g9 § w71 A1 fF qwdgw £
wTHeE § oy o fama @Rt A,

IINTH AANLE ;T GH A
2 ) oE aFF 29T Mg w1 4 A%
IEA ZwTT /T4 39 Jro w1 femwy
famr @1
I stick to the rule.

1 gaW AT WPATT @ KT I
qr ?

Tro AR AAFL Afgny : FTL A
FaagaFg g f #r o FmaEAT
aft Y qrar | gwfam & aret mTe

uF fraw aw dw W@ar g1 wW

I HERA

Mr. Deputy-Speaker: Order, order.
glo T AAET wifgar: 378

foram w9 Efd



